
WP(C) No. 367 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
05.02.2015 
 
  Heard Mr. L. Byrsat, learned counsel appearing for the 

petitioner. 

  Also heard Mr. K.P. Bhattacharjee, learned GA who sought 

3(three) weeks’ time to file the counter affidavit. Two weeks’ time is 

granted to file the counter affidavit. 

  List this matter after 2(two) weeks for counter affidavit and 

further order. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

  

 



BA. No. 3 of 2015 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
05.02.2015 
 
  Heard Mr. K.C. Gautam, learned counsel appearing for the 

applicant. 

  Bail application will be considered only after perusal of the C.D. 

Call for the C.D. 

  Issue notice. However, since Mr. R. Gurung, learned State 

counsel is present, no formal notice is necessary. 

  Petitioner’s counsel to furnish a copy of the petition and other 

documents if any to Mr. R. Gurung, learned State counsel.  

  Since this matter is urgent as the detenue has to appear for his 

examination from 09.02.2015, let the C.D be produced tomorrow and the 

I/O to be present. 

  Mr. R. Gurung, learned State counsel is directed to ask the I/O 

concerned to be ready with the C.D by tomorrow morning without fail. 

  Let a copy of this order be furnished to the learned State 

counsel. 

  List this matter tomorrow i.e. 06.02.2015 in the second half for 

C.D, hearing and further order. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

  

 

 

 
 

 



WP(C) No. 290 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
05.02.2015 
 
  Heard Mr. K.C. Gautam, learned counsel appearing for and on 

behalf of the petitioner. 

  Also heard Mr. S. Sen Gupta, learned GA who submits that he 

need at least 3(three) weeks’ time to file the counter affidavit. 

  Prayer is allowed. 

  Mr. P.N. Nongbri, learned counsel for the other respondents 

submits that, he has already filed the counter affidavit. 

  List this matter after 3(three) weeks for counter affidavit. 

 

 

                                                                                                               

                                                                                                              JUDGE    

 

 

D. Nary   

 

 



WP(C) No. 291 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
05.02.2015 
 
  Heard Mr. K.C. Gautam, learned counsel appearing for and on 

behalf of the petitioner. 

  Also heard Mr. S. Sen Gupta, learned GA who submits that he 

need at least 3(three) weeks’ time to file the counter affidavit. 

  Prayer is allowed. 

  Mr. P.N. Nongbri, learned counsel for the other respondents 

submits that, he has already filed the counter affidavit. 

  List this matter after 3(three) weeks for counter affidavit. 

 

 

                                                                                                               

                                                                                                              JUDGE    

 

 

D. Nary   

 

 

 



WP(C) No. 292 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
05.02.2015 
 
  Heard Mr. K.C. Gautam, learned counsel appearing for and on 

behalf of the petitioner. 

  Also heard Mr. S. Sen Gupta, learned GA who submits that he 

need at least 3(three) weeks’ time to file the counter affidavit. 

  Prayer is allowed. 

  Mr. P.N. Nongbri, learned counsel for the other respondents 

submits that, he has already filed the counter affidavit. 

  List this matter after 3(three) weeks for counter affidavit. 

 

 

                                                                                                               

                                                                                                              JUDGE    

 

 

D. Nary   

 

 

 
 



WP(C) No. 293 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
05.02.2015 
 
  Heard Mr. K.C. Gautam, learned counsel appearing for and on 

behalf of the petitioner. 

  Also heard Mr. S. Sen Gupta, learned GA who submits that he 

need at least 3(three) weeks’ time to file the counter affidavit. 

  Prayer is allowed. 

  Mr. P.N. Nongbri, learned counsel for the other respondents 

submits that, he has already filed the counter affidavit. 

  List this matter after 3(three) weeks for counter affidavit. 

 

 

                                                                                                               

                                                                                                              JUDGE    

 

 

D. Nary   

 

 

 
 
 



WP(C) No. 294 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
05.02.2015 
 
  Heard Mr. K.C. Gautam, learned counsel appearing for and on 

behalf of the petitioner. 

  Also heard Mr. S. Sen Gupta, learned GA who submits that he 

need at least 3(three) weeks’ time to file the counter affidavit. 

  Prayer is allowed. 

  Mr. P.N. Nongbri, learned counsel for the other respondents 

submits that, he has already filed the counter affidavit. 

  List this matter after 3(three) weeks for counter affidavit. 

 

 

                                                                                                               

                                                                                                              JUDGE    

 

 

D. Nary   

 

 

 
 
 
 



WP(C) No. 295 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
05.02.2015 
 
  Heard Mr. K.C. Gautam, learned counsel appearing for and on 

behalf of the petitioner. 

  Also heard Mr. S. Sen Gupta, learned GA who submits that he 

need at least 3(three) weeks’ time to file the counter affidavit. 

  Prayer is allowed. 

  Mr. P.N. Nongbri, learned counsel for the other respondents 

submits that, he has already filed the counter affidavit. 

  List this matter after 3(three) weeks for counter affidavit. 

 

 

                                                                                                               

                                                                                                              JUDGE    

 

 

D. Nary   

 

 

 
 
 
 
 



WP(C) No. 296 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
05.02.2015 
 
  Heard Mr. K.C. Gautam, learned counsel appearing for and on 

behalf of the petitioner. 

  Also heard Mr. S. Sen Gupta, learned GA who submits that he 

need at least 3(three) weeks’ time to file the counter affidavit. 

  Prayer is allowed. 

  Mr. P.N. Nongbri, learned counsel for the other respondents 

submits that, he has already filed the counter affidavit. 

  List this matter after 3(three) weeks for counter affidavit. 

 

 

                                                                                                               

                                                                                                              JUDGE    

 

 

D. Nary   

 

 

 
 



WP(C) No. 297 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
05.02.2015 
 
  Heard Mr. K.C. Gautam, learned counsel appearing for and on 

behalf of the petitioner. 

  Also heard Mr. S. Sen Gupta, learned GA who submits that he 

need at least 3(three) weeks’ time to file the counter affidavit. 

  Prayer is allowed. 

  Mr. P.N. Nongbri, learned counsel for the other respondents 

submits that, he has already filed the counter affidavit. 

  List this matter after 3(three) weeks for counter affidavit. 

 

 

                                                                                                               

                                                                                                              JUDGE    

 

 

D. Nary   

 

 



WP(C) No. 335 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
05.02.2015 
 
  Heard Ms. K. Lytep, learned counsel appearing for the 

petitioner, who submits that the leading counsel, Mr. S. Dey is in personal 

difficulty. So, the matter may be fixed on some other date.  

  Mr. K.P. Bhattacharjee, learned GA is present. 

  List this matter after 2(two) weeks for hearing. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

  

   

 
 



WP(C) No. 345 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
05.02.2015 
 
  Heard Ms. K. Lytep, learned counsel appearing for the 

petitioner, who submits that the leading counsel, Mr. S. Dey is in personal 

difficulty. So, the matter may be fixed on some other date.  

  Mr. K.P. Bhattacharjee, learned GA is present. 

  List this matter after 2(two) weeks for hearing. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

  

   

 
 



WP(C) No. 350 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
05.02.2015 
 
  Heard Mr. R. Majaw, learned counsel appearing for the 

petitioner as well as Mr. S. Sen Gupta, learned GA. 

  Mr. S. Sen Gupta, learned GA sought time to file the counter 

affidavit. Two weeks’ time is granted to file the counter affidavit. 

  It appears that the service report against the respondent No. 4 

has not yet completed. 

  Petitioner’s counsel is directed to enquire from the GPO, 

Shillong about the status of the service report and to file the same before 

this court by way of an affidavit on the next date fixed. 

  List this matter after 2(two) weeks for counter affidavit. 

 

 

                                                                                                               

                                                                                                              JUDGE    

 

 

D. Nary   

 

  

 

 


